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OA 976/89

20.7.1589
‘Present: Shrl V,P, Sharma, Counsel fox the applicant,

Shri PoH. Ramchandani, Sry Gounsel for the
respondents,

QBREER

shri AP-,‘&G‘. Kartha, Yice Chairman(t)

We have heard the learned counsel of both parties am
have gone through the records of this cases Admittedly,
the applicant has filed this application seeking various
reliefs without availing of the reuedies available to him
under the relcvant service rules as 1o the redressal of his
grievancesiy In view of this, we direct that the opplicamt
may, if he 5o chooses, make a representation o the
authorities concerxned in regard to his grievances, The
authorities concerned shall considexr Sﬁch a'representatban.
if received by;them, as cxpeditiously as possible, but mxx
in any evenézzéterfthan 2 months frow the date of receipt
of such a representationy In case the applicant is
aggrieved by the decision of the authorities, he will be at
liberty to file @ fresh application in this Tribunal in A
agcordance with law, if so advised,

2 The application is disposed of at the adéiésian stage
itself with the above directionsi The parties will beax

their own costsy
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(P,C. JALN) (PeKs KARTHA
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